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< Details of movable assors ;
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|+ Assele in joint name indicaling the exten of joint ownership will also have to be given !
© 11 st of depositTavestment, the details including Serial Number, Amount, Dae of Deposil, the Scheme,
Pt of Bank/ Instilution and Branch are o be given »
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do not have any asset or liability, other than those mentioned in fiems 5 and 6

Faee =
DEIMONENT

N
™ i

6
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2 Affidavit snould be swurn before an usth Commissioner or Mayistrate of the First Class vr before s Moury
Public.
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Details of Immovale Assets

Locations Area Extent |Approx |Whether |Date Cost of land  |Any in Apprax
& Survey no.  |Total of share inherited |of I caze vestment |current

Messur oW ner property |purchage |ofurchage |onthe market

emeants ship yes or no  (in caze in the land value

in Accres of self time of by way in lacs

aguired  |purchage of deve
property lopments
constru
ction

Masrakh
6551, 0.31 50% 0.155|Yes MA, Mil Mil 500000
6542 6779, 0.85 50% 0.426|Yes NA Nil il 1000000
6552,6550,
5524,
745,1113,1498, 2.045 50%| 1.0227(Yes NA Nil Mil 1600000|
1501,1663,
20539054, 0.621 50% 0.31)Yes MNA Nil Mil 1500000
8187 8184, 10.32 50% 5.16(Yes NA Mil il 2000000
8185,8186, 193 50% 0.965)Yes NA Nil Mil 500000
#4188, 1.14 50% 0.57|Yes A Mil Mil 1000000
6557, 0.241 100%| 0.241|NO 300000 (NI 300000

8.8497 8400000

et
KEDAR NATH SINGH
MLA

nOATTESTED
. /g%

s ARY PU



The following cases are pending against me in which charges have been framed by
the court for an offence punishable with imprisonment for two years or more:-

RID

A B Ic D E F
Case/First Information Sectionis) of the concern Act(s) Name of the court,Case no. {Court{sh Datels) on which Whether ol or any of the
report No/Nos . Together with |and short description of the and date of order taking  |which framed the charge{s) |procending(sh have been
complete details of concermed offence (siior which charged cognizance. the chargels} was/were framed stayed by any Court (s}
Police Station/District/State of competent jurlsdiction
Gardanibagh 302,307,324,120(B)IPC A.CJM. Patna 2.0 02-04-08/02-06-12 Ino g_.f
(Secretariate] PS case And 3,4,5 Explosive 339/35 Hazaribagh L
Mo-339/95 Substances Act 10/9/15395
Patna, Bihar Committing murder attempt 11/26/1997
to committing murder
voleunterly hurt by
dangerous weapons and
huling bomb with »
criminal consipiracy |, & .
3,1,1:.‘:\1"-&-:-._
Kedar Nath Singh
M.LA



The following cases are pending against me in which cognizance have been taken by

the court
a b C
Mamie of the court, Case na, The details of cases wheare the Details of Appead(sl/applicationis)
and date of order taking court has teken cognizance section for revision (If any] fled against the
cognizance. |s)of the Act{sjand description of the offenceqs) adove order(s)
for which cognizance taken,
01.- 5.0.0.M Chapra, Saran |01.- 5.0.0.M Chapra, Saran NO 33::;“ WrT H Lgna'f"' 2 oy '?';*T}E"
|Masrakh PS Case No-196/98 or ‘7?:593- S At vT FAie/
5/18/2005 wrongful restrain volunterly casuing —r T
heart and volunterly causing heart
by dangrous weapons
02.- C.M Chapra, Saran 02.- CJ.M Chapra, Saran 5 BT

|Baniapur PS Case No.158/10
20-06-12/16-07-12

Uinder section-188 IPC 123 R P Act
disobedlance to an order lawfully
|promulgated by public servant,using
cormupt practices during election

No Mmﬁvﬁé’ﬁ

T I

I
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03.-C.\.M Chapra, Saran
Masrak Case No-224/11
7/3/2013

I-EIE.M Chapra, S5aran

Under section 147,148,149,341,323,

324,353,307,370,302,120(B) IPC 27 -Arms

act forming unlawful assembly armed with weapon unlawful

restrain, causing volunterly hurt and

volunterly hurt by denguras weapan,attempt

to commit murder, commiting murder,commiting

t due discharge of official duty with
purpose

NO g P IHTE
107 7 39
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Case no.B1/06 & Masrak PS

& e v
Kedar Nath Singh
M.LA
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